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Nos. 1-10. 

Position of Khasi Chief3 • . 

. FROM THK GOVERNMENT OF INDIA, FORElGN DEP~RTMENT, No. 1 83P., DATED THE I8TU 
]ANUAU'r' 1875. 

Insertion of a clause in the agreements taken from the Khasi Chiefs on their accession, 
binding them not to alieuate the property of the Slate without the permission of 
Government. 

Chief Commissioner will find this file except thl! two top letters printed in October's Proceed-
ings. · . 

India sanction our adding a clause to the sanad prohibiting afienations of S late proFerty. 

India has also sanctioned elephantr. being added to minerals as a property, half the proceeds of 
which Government claims. 

30th January 1875. H. LUTTMAN-JOHNSON. 

Good. 

30th January 1875. R. H. KEATINGE. 

My dear Bivar, 
Ind ia has approved our adding to t he form of agr,.ement of K hasi Cbiefs ( 1) a clAuse 

making ele phants subject to Same co ndi tions as lime-quarrieg (2) a clause forbidding th em to a lienate 
S ta te property. S ee with in. Will you dr:lft. You mig ht take the opportunity of suggestin g verbal 
or other once. . 

4th March 1875. ~':; H. LUTTMAN-JOHNSON. 

Yes. 

5th March 18i'S, H. S. BIVAR. 
My dea r Jobnson, ' 

I h a \'e ca rt'fully looked OVf'r th :s ag reement form now taken from the Seims, i.e., the Presidents 
o f t he democratic K hasi SI ales. ·3 nd ha\'e introd uced. al lerations for the word iui;{ of the documr nt, 
which ch;mges apppar desirable . I send you the agrC::fo mf' nt as a ltered by me ; a nd in reading over 
you will fi nd that I ha ye sub~t o tuted for and" T erritory /I the exp ressions " country over whi:h I 
pres ide," "jurisdic tion, " "Sta te under my r ule," and so forth, a Dd 1 hope these changes will meet 
with approval. _ 

5th Marrh 1875. H. S. BIVAR. 

[To the Secreta.ry to the Governmedt of India, Foreign Department, No. 1106, dated the 2nd April 1875.] 

FROM THE SECRIlT.ARY TO THE GOVERNMENT OF INDIA, FOREIGN DEPARTMENT, No. J394P., 
DArlm THE 13TH MAY 1815. 

Approval of the revised form of agreement proposed to be taken from the Khasi Chiefs 
on their accession_ 

Chief Commiss ioner wishes to 1dd to sanctioned agreement ma3e with Cherra Seim a clause 
about forests. India's sanction is necessary-shall I go up ? 

14th May 1875. H. LUTTMAN-JOHNSON. 
Yes. You must (·xplain the necessity. 

15th May J 875. R. H. KEATINGE 

Secretary, 

See d raft. , Is it stipulation about forests to be inserted '* in t /I agreement? " t I th ink not, ac; it 
• Add.ed to-H. L.-J. is ne,t in the printed fo rm sent t o Ind ia for ~pproval. It should be a 
! pOr:b't-bl~~·H-J. .J sup F'l, mentary agreement ?§ W ill not India 's sanction be re-
... rc. a \ . . L. . d? 
§ Yes- H: L.. J. qu ore 

7th May 187 - . . J. PEEr. 

Yes, India's sanction w;]l be necessary, but issue letter and then put up for Chief Commission-
er's ord'j rs whether "e shall go up. 

7th May [875. H. LUTTMAN ]HONSON. 
Letters issued. Put up for Chid Commissioner's orders. 

-13 th May 1875. 
[To the Secretary tv the Covernment of India, Foreign Departmen t, No; 17II, dated the :lIst May 1875.] 
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FROM THS GOVERN~SNTOF INDIA, FORBIGN DEPARTMmrr, No. i'8ogP., DATED THE 23RD JUNS 
1875 • . 

Authorising.of the insertion of certain cJause in .the agreements to be taken from the 
Khasi .Chiefs on their accession. 

[To the Secretary to the Government of India, Foreign Department, No. 2434. dated the 12th July 1875.] 
I • • 

[To the Deputy Commissioner. Khasi and JaiDtia Hills, No. 2435. dated the 12th July 1875.] 

FROM 'THB S,BCRFoTARY TO THE GOVERNMENT O,F. INDIA, FORBIGN DEPARTMENT, No. 194R., DATBD 
THB 10TH NOVBMBRR J875-

Decision of the Government of India regarding the claims of certain persons to the lime .. 
quarry of Malaicbamat in the Cossyah Hills. . ' 

[Memoran~um totbe Deputy Commissioner, Khasi and Ja~ia ~ilI5, No, 4105. dated the 15t December ,1875-) . 
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FILE No. 142J. OF 1875. 

Position of Khasr Chiefs . 

No. I83P., dated Fort William, the: 18th January 1875. 

From-The Secretary to the Government of India, Foreign Department, 

To--The C,hief Commissioner of Assam. 

I am directe.d to .acknowledge the receipt of your Secretary's letter No. 999, dated 
the 30th November 1874, communicating your opinion as to the expediency of prohibiting 
the alienation of State property by Khasi Chieff). 

2. IIi reply, I am to state that His Excellency the Govem'lr General in Council 
sanctions the insertion of a clause in the agreements taken from the Khasi Chiefs on their 
accessidn, binding them not to alienate the property of the S tate wi~houtthe permis3ion 
of Gayernment. A copy of the clause, as eventually framed, should be forwarde q to this 
office for record. 

No.2. 
No. 1106, dated Shillong, the 3nd April 1875. , 

.: ., .', lflii 

Fro~H. LuTTMAN-JOHNSO~,: Esq., Secretary to the Chi,£ Commissioner of Assam, 

To-The Secretary to the Government of India, Foreign Department. 

With reference to the correspondence noted in the margin, whi~h has taken place 
To the Gove-rnment' of India, No. between yourself and the Chid CornmiS$ioner, regarding 

33· dated the 18th August (874. the terms of the aareement to be taken from the Khasi 
. To the Government of [nd:a. No. hi f th . ;:, ~ . If · d f h 1 
140. dat~d 'Ihe 2nd Septp.mb.erl~74. C e ~ on .elr acce~SlOn: am ~o orwar.' or t e approva 

From the.Government of India, of HIS Ex.cellency the VIceroy til COWlcil, a draft of the 
~~~-~~?r~" dated the 29th Septem- fo()rmoi agre.~ment which the Cbief Commissioner 

From the Government of India,. propo;se.s to adopt. The new form follows, as much as 
No. 24-~1 P.,.dated,the_IQ.th N.ov~!D- possible, th.e tennillology of the old form. T wo new terms 
b;ol:~:'GovernrT'ent of India, No. ha~e been added-( r) [he cession of the right to hunt and 
999· crated lbeaolh Novembe.r y;S~4. capture elep,hants on the same terms on which the right to 

From the Government of IndIa, lime-quarries has b::en ceded' (2) the undertakitlO' not to 
No. 163P., dated tne l8th Jan~y , . ' . 0 
;1'&75. . dlSP9se of the property of the State. 

NO·3· 

I 

[Hi:! &ullfnl'y tk~ Vicerojl (1/1/.4 GOVM"nor­
Gll1IeraZ of I nil.a, Of' by th(/ ~'Mef CtnJlmi.uioner 
of Allam (a, th, case may be.)] 

AGREEMENT. 

to be Chief of the State of 

, having been appointed by 

in the district of Khasl and J ain'tia Hills, do hereby agree and promise that I will. il~ 
the administration of the said S tate, conduct myself agreeably to the follo wing rules :-

I.-I consider myself to be under the order. and contr-ol of the Deputy Commis­
sioner of tIle di stri·ct of [he KhasJ and Jaintia Bills. In the event of any 
dispute arising between myself and the Chid of a ny other Khas·i S tate, s uch 
dispute shall be -decided by the Deputy Commissioner of -the K ha si any 
Jaintia Hills, or by any other offi cer duly authon zed ,in that behalf by 
the Chief Commissioner of Assam or by the. Government of India. 
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11.-1 will adjudicate and decide a11 civil cases and all criminal cases, not of a 
heir:ous kind, which .may arise with'in t~e limits of the State, in whic~ my 
subjects alone are concerned, r Wlll report the occurrence of hemous 
offences within the limits of the State Immediately to the Deputy Commis­
sioner of t~e K hast and J aintia Hills) and will arrest the persons concerned 
in them, whom I will deliver up to be dealt witb by the Deputy COmB'llS­
siener or by any ether officer appoin1ed by him for that purpose. 1 promise 
to refer all civil and criminal cases arising within the limits of the State, in 
which the subjects of ot.her Khas,j States or Europe.ans or natives of the 
plains may be concerr.ed, for adjudication by the Deputy Commissioner 
of the Khasi and Jaiotia Hills or by any other officer appointed by him for 
that purpose, 

IlL-In case of my using any oppression, or of my acting i1} z- manner 9Pposed· to 
e ;;;t.ablished custom, or in the evt:nt. of my people haying just cause for 
dissatisfaction with me, the ChiefCoTnl11issioner df Assam may remove me 
from my Chiefship and appoint another Chief in my . stead. 

IV.-I will surrender to th~ Deputy Commissioner or the Khasi and JaiHtia Hills,on 
demand, all civil or political offenders coming . to cr· resiqing "ll.thin my 
jurisdiction. , 

V.-I ~'i1l supply any information relative to the countr'y u.ndsr 'my. . ~britl-pl , and its 
inhabi tants whe~ever I may be required to do .so by, the ~ep).i~Y ,Cpmmis­
sioner of the Khasi and Jaintia Hills. I win always u~e, qIY best ~}1,q.~av~urs 
to maintain the well-being of the people subject to my rule, ~d,. I ",VI giv.~ 
aid and protection with all my might to officers of the British Governrr.em 
and travellers passing through, also to people of other jurisdictions Te~iding 
in, my jursidictior • 1 will al so endeavour to facilitate free intercourse and 
trade between the people of the State; under me and the people of other 
districts and States, . ". -

VI.-I ac kno\\ ledge the right of the ·· British Government tfJestaolish <;ivil and 
Military Sanitc!;f\a, Gant90rqeots al'ld ppsts i~ any .part of .th~ ~8H.~try under 
my ~ontrol a,l')d to QCClJPY the lal)ds necessary for that purpose rent-free. 

• I I will give to the Brilish Government every assistance whiGh 'may oe ' requir:-
ed in opening roads within the State of , 

VII.- I will implicitly obey an orders issued to me by the D~p~ty· tomai.issi'one;r 
of the Kbasi and J aintia Hills . or other Gffic'et duly authorized in that bebaff 
by the Ch~ef Commissioner of AS'sam or by the GO'Jernment of India. In 
case of my violating this rule, I s,haH ruffer ,fine or 'sueh- other penalty for my, 
misconduct as sucb officer m!lY think fit to inflict. 

VIII.-I hereby a.9d my agre-e'ment to the ct'ssibn ,by my predeces,s~rs ,,?t the 
natural products of the sod of the State; viz" hme •. coal, apd o.tner" mmtrals 
and oE the right to hunt ~nd capture elephants within the State, on condition 
that 1 shall receive half the profits. arising frpm the sale, lease, or other 
disposal of such natural products or of such right. On the same conditl~n 

(I 
I agre.e to the cession of all waste lands, being lands at the time unoccuFiea 
by villages, cul:ivation, plantations) orcbards, etc., which the British 
Government may wish to sell or lease as waste lands, 

, IX,-I will not alienate to any person any property of the State, moveable ,or 
immoveable, which 1 possess, or of which I may become possessed, as Chief 
of the State. ' 

No, 4. 
No. 1394P" dated Si,?la, the 13th May 1875. 

From-The Secretary to the Government of India, Foreign Department, 

. To-The Chid Commissioner of Assam. 
\ 

In reply to your letter ~o, 1106, dated the 2nd April 1875, 1 am directed to state 
that His Excellency the Viceroy and Governor General if} Council approves of the revised 
f?rffi of agreement proposed to be taken frem the Khasi Chiefs on their accession. , 

2, The main points in which the revised agtee ,nent differs from those hitherto taken 
consists in the abanoonment d the right to bunt and capture e!ephants within the State 

r­
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and in the stLpillati9n providing against the alienation of property, whether moveable 
or immoveable belonging to the State. . 

... 
NO·5· 

No.. 17! I, dated Shi/lcng,.the 19th May 1875 • . ' , 

,~C Frcm- The Secrc:tary to' the ~~ief C.emmissicner of Ass~m, ,. . , 
To;:-The Secretary to' the Government of India, Fcreign Department. 

Wit!? my NoJificalioll No, 1106, dated the 2nd April 1875, 1 forwardea for the 
approval of Hi:s Excellency the' Goverrror General in Conncil a· draft of the form of agree­
ment which it was piopose-d to taKe from 111e KHasi Seims on their accessi'On. That 
::igreement c;ontains a gen·eral stipuJation that Ihe Seim will maiotain the well being of his 
people. It also contains a stipulation that the Seim will obey t-he orders of the Deputy 
Commissioner d the Khasi and Jaintia Hills. In one point it would · be well, the Chief 
Com.missioner thinks, to make these s ' ipula.tiol'ls more precise. The ~t}ention of the 
Gov('mment of India has alr~ady 'been .. ~aH~d to the want .of wood . in tpe K~'r-si , Hi~ls. 
In many States the supply of ,v.c;>09 wtHsh9rtly ~e (3._ q~esfton to whicn of all oth~rs t~e 
Seim's attention must be given. .. AccortliDgly hi the. interest of hIs sUbjeC;ts.the Chief C.om­
missioner would, when neces~ary, ~d~ i. c1~use fa tpe ~greem~~t in ,the f~l)O\vjTig,f9.rm~· 
Colenel Keatmge does not propqse t~ ~dd. this clause. in . all tases j ):Ie m,erely d,esites to 
have:" the power to add it , ~ht:n he .. thmKs. it · ne_cessary t<;> dp' .50. I " 

• I wil) ha.v.e d!!fined areas set .asi"e for the ~Qwth pJ tre~ to s.!lpply .. bl\)lding tirrhers alJd fir,~, ,,,'09d \0 the inha­
bitants' of the Slate, and 1 will fake efficient measur~s to secure these a'reas against destruction \:iy fire and by j'homing. 

'f " ~. • 

' , ' ~.---....;..;..-

No.6. 
No. ISP9P., dated Simla, tb~ 23rd june iS75. 

From-The Under-Secre~ary to the·Go\·ernmt:nt of India, Foreign Department: 
To-The Cbief Commi.!lsloner of A~sam. 

i am directed to acknowledge receipt of your letter No. 17 Ii, da.ted the 2 I st May 
J 87 S. proposing that a clause should be added to th~ form of agreement to be ta.l<en from 
the Kbasi Chiefs on their accessio,!s in order to prevent the indiscriminate de'structian 
of timber. 

2. In reply, I am to state that His Excellency the Viceroy and Governor General in 
Council considers if advlsable .that theailthefitj by' whom the reserved forest is to be 
defined sh au.ld be .m ore e~ plieilly stated. . . , 

" l 'wil1 '~a~se Sll-bll lire~ d mey be 'cefuled: by 3 .. The clau~e has t~erefore been' a1V~nd~cl as. noted 
tl18. 'B!iti h GOlernreeut ~or.th~\: purpose t<l, lie on the A1argJ~, and If you see no qb)ectIon to , the 
~~ ~ch! fp: tl.e ~o>yth .of trees, tq su.pply b.uild.- alter~tjon you are authorized to insert the clause 
mg tlluber ane: ~rtl-wood .to_ the mila' It&nts of the , ' . . -.. 
Sta.te. }will ta.ke elndent meaSW'cs to st'cure thus amended 10 future agreements whenever you 
~hl.'se,:,rea~.8gainst destructiuD by fin &Ild by way deem it desirable to do so. 
JhOOlblDg, 

NO·7· 
No. 24-34, dated Shillong, the 12th July 1875~ 
.' ' . ' '.' "\' 

From- The Secrrtary to the Cblef CommissioMr of Assam, 
To- The Secretary to' fb:t! Government Of India, Foreign Dep;iitin~nt. 

I alP . directed to ack,nowledge the recefpt of you'r Tetter No. 1809P., d-ated the 
~3T(t' J urie . 187 S. tn repl-y, I am , to state tbat the Chief Commissioner accepts tB.e 
amend ment of the clause which, in order to prevent the indiscriminate destruction oftimber, 
he had proposed should when expedient be added to the .form of agreemedt: to be taken 
for the Khasi Chiefs. 

No.8. 
No, .2435, dated Shillong, the 12th July 1875. 

Frem-The Assistant Secretary to the Chief Commissioner of Assam, 
To-The Deputy Cemmissioner, Khasi Hills. 

I am directed to forward herewith a copy of the timber preservation clause as sanc­
tioned by, the Government of India. to be added when necessary t-o the, agreements to 
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be taken from the Khasi Chiefs on their. accession.. I am t~ say that the Chief Commis­
sioner expects your proposal as to the areas to be reserved in Cherrapoonjee. 

NO.9-
. - J 

No. 194R., da\e~ Fort William, the loth Novembet> 1875. 

From7' The Secretary to the Government of India, Foreign Department, 

To-The Chief Commissioner of Assarll. 

I am directed, by the Honourabie the President in Council to address you on the 
subject of your letter No. 2556, dated the 25th August 1815. to the Department of 
Revenue, Agriculture and Commerce, regarding , the claim of Sheikh Alim Unah to 
quarry 15,000 maunds of limestone from the Malaichamat lime-quarry in the CossyaQ 
Hills. 

2. The circumstances of the case have been clearly stated . in the letter from the 
Department of Revenue, AgriCUlture and Commerce, to your address, No. 37'2 , dated the 
I Ith May 1875. and it is unntcessary to recapitulate them here. His Honour in Council, 
however, observeS' that there is an important distinction between t he claim preferred by 
Alim Ullah and that preferred by Mr. SJrkies, namely, tilat whiie the latter makes no 
claim, except to 2. lease of 20 years' duraticn, the form~r claims title under an absolute 
sale of the right to quarry a certain amount of stone every year. 

3. The question then arises whether the Chief of a Cossyah State ha5 power to 
alienate absolutely the property of the Slate in favour of private-parrie:i ; and looking to 
the constitUtion of the Cossyah Hill States, the sUGcesion of-Chiefs by election, and the 
renewal of engage.ment by the Britisn Government with each Chief as he succeeds, His 
Honour in Counoil has no hesitation in answering that question in the negative. 

4. His Hoootir in Council is therefore not prepared. to admit the perpetuity of Alim 
Ullah's lease, but seei~ that a quarry over which the right is asserted forms l?a-rt of the 
~tate excepted from the agreement concluded by the Seim on the fl th October 1859, 
His Honour in Council is of opinion that the Jease should be reco.gnized temporarily 
either for the period of the lease held by Mr. ;;atkies or for the life time of the lessee 
Allim Ullah, or for the life time of the ruli;-.g Seirn, and if Alim UUah is ousted, he must 
be paid compensation accorGingly. 

S. Much confusion and difficulty will in futute be avoided if on the succession of a 
Cossyah Chief the terms on which his succession is recoglli.!ed bv the British Govern­
fQent are ~brown into the form of a sunnud conferred upon the Chief instead of. an agree­
ment taken from him, and when it is nf'!cessary to excluCle any property under lease from 
the ope,ration of su<~h terms, it should be expressly provided in the sunrlud that on tbe 
expiration of the lea'5e tpe property excluded will thenceforth be subject to the general 
condition. 

No. 10. 

No. 4105, dated Shillong, the 1st December 1875. 

Memo. by-The Assistant Secretary to the Chief Commissioner of Assam. 

Copy of Foreign Department No. J809P., dated the 23rd June 1875, relative to the 
form of agreement to be taken from the Kbasi Chiefs on their accessions, forwarded to 
the Deputy Commissioner, Khasi Hill!., for information and guidance 

E. B. & A.. G. P. (Jlrogs.) No. 1477-6-25-8-1309-G. N. K. 
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